T 39915 www.govtpressmp.nic.in q
f S wire fRar ST W B

=

wHi® 525] farer, TeaR, feAiw 30 femmr 2021—dw 9, wh 1943

qifoTer e faurt

g, fediem 30 fewwa)R 2021

BHiE TG T 3-22/2021 /1 /414 (93) : T, oW ERHWN BT IS GHAMM B A T
R ey e RfEm, 2002 (HHie 20, W 2002), T [y Bx AR,
1956 (1956 T PHID 74), FEAYSY Ak RaRe Susx AffEH, 2018 (FHS 2 |0
2018), FEARY 1S Wie Se SUTR IR, 2018 (HAG 1 | 2018) P A
mwﬁzﬁaﬁmﬂmﬁaﬁwﬁﬁmzsmﬁuhwagmmﬁw
# W e et R wevew de ffEE, 2002 (FHIG 20 W 2002) B
gRT 20 B ST (7) B Sudsl @ Ef dowex af 2021 @ FAIG 9@ Yor fHar
T 2, B PEier mRERET gRT R T e @99 Tar @ 9iaeg fafed
Ty & Mer f 76 @ o wedl ¥ ok T pRaRE 1 [U-KT T MR
R gof ax 3 IR FEke RERd o wied T 3 gt @ I8 saws § 5
A wrfariRdl @7 of vt @ g Rk aaE—d@m RATw 30 onid, 2022 T 9@
g |

1049



1050 ey Teiad, &t 30 fawwt 2021

IUd, HEAGSY dc JARfYTW, 2002 (FHIG 20 WW 2002) B YR 20 Bl
SUURT (8) g1 Vo Wil @ waRT § W g Wod WROR, OGEN YAE
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Bhopal, the 30th December 2021

No. F A 3-22/2021/1/V (93) : Whereas, the State Government is satisfied that the assessment and
reassessment proceedings of dealers liable to pay tax under the Madhya Pradesh Vat Act, 2002
(No 20 of 2002), the Central Sales Tax Act, 1956 (No 74 of 1956), the Madhya Pradesh High
Speed Diesel Cess Act, 2018 (No 1 of 2018) and the Madhya Pradesh Motor Spirit Cess Act,
2018 (No 2 of 2018),which have to be completed by the end of the calendar year 2021 under the
provisions of sub-section (7) of section 20 of the Madhya Pradesh Vat Act, 2002 (No 20 of 2002)
can not be completed within the prescribed period, despite all possible efforts being made by the
assessing authorities, and that in order to enable the assessing authorities to complete such
proceedings on merits, it is essential that the time limit prescribed for the completion of such
proceedings be extended upto 30 April, 2022.

Now, therefore, in exercise of the powers conferred by sub-section (8) of section 20 of the
Madhya Pradesh Vat Act, 2002 (No 20 of 2002), the State Government hereby, extends the
period upto 30™ April, 2022, for the cases which have to be completed by the end of the calendar
year 2021 for completion of every such assessment and reassessment proceedings in respect of

every dealer, under the said Acts, which is not completed by the 31st December, 2021.

By order and in the name of the Governor of Madhya Pradesh,
DIPALI RASTOGI, Principal Secy.

foreisieh, TTEE TEOT 991 ORE AR, HEAURH NI S Hrd Rumer, Wi § qfia aur yeHfa—2021.



